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Open Court 

CEN1RAL AD! :INIS 'l!U\ TIVE TR IBUi-1hL 
/\LLAI-:ABAD BENCH 

ALU~HABAD 

Orig inal Ap p lication ~o . 285 of 19 94 -• 

hllahabad t h is the 09tl day of Aug ust, 2000 

Hor. 1 bl~ r-ir. s . K. I . l.J'aqvi , i1ember { J ) 
Hon ' ble rtr . iI. P . Singh, I·1cmber (A ) 

, 

1 . .·~noj Kuiror Saxena , a/a 29 yecirs , Son of Late . 

Sri R . l< . Sa>:0nzi , resident of 1078/a - Civil Lines , 

Si Sipri Bazar, Jhansi . 

2 . Vivek Sharma , A/a 29 years, &on of B. r< . Sharma, 

r esident of D4 New Agra , Dist . l'\g zra . 

3 . P . K. Gup~a , a/a 29 years , resident of 1073 - 1 -A, 

Civil Lines, Jhaa s i . 

4 . Surend.!:"a :-:ishra , a /a 28 years , res ident of S eva 

~c..m Oi 1 :-li l ls , Jhansi . 

5 . Ompu l SJ-.u.rr:-:..i , a /a 28 yea.rs , r e sident of Bad 

Colony, : ~ thuru . 

6 . D. K. Goel , a/a 28 years , ~eResident of Loco 

Bad Colony, ilathura . 

7 . Awdesh Tiw<l ri , a/c. 29 yen rs , resident of Be!.n·,1a:C­

naga r , Jha.nsi . 

8 . H . K • • ~ rona , .... /0. 26 ye2.rs , resi dl:.°!n..-: of . ir 

Fore~ Colony , hgra . 

9 . Gopa l Singh, a/a 29 years , resid.:nt of C/o 

F.:iteht,ur Sikri , 1~gra . 

10 . Vined Kumar Gautam, a/a 28 years, resid.::nt of 

J 9 Sect~~or 16, Sikandra , District Agra . 

11 • .1.-.J.rvecen l'ur.10.r, a/a 29 ye ... rs, Son of. Daulat ~am 
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Sharma , resident of F - 10 , l"lustafa Quarter , Agra 

Cantt . Distt . Agra . 

12 . Raj Kumar Dwevedi , a~/a 28 years, res;i.dent of 

~dursh Nagar, Siprl Baza r , District Jhansi . 

13 . Paras Ram Singh, a/a 28 years , resident of Dildar 

l~aga r,° Kha ti Baba , Jhansi . 
• 

14 . Rakesh Tripathi , a/a 27 years , resident of Nagra , 

Jhunsi . 

15 . S udhir- Srivastava , a/a 28 years , resident of near 

Prem~ Nagar, Thana , District Jhansi . 

16 . Sa ilesh Bansal , a / a 29 ~rea rs , resident of Adarsh 

:~ga r, Distt . J hansi . 

17 . Sudhanshu Sriva15a-tava , a / a 29 years , resident of 

Di lda r Nagar, Jha nsi . 

18 . t·B.hendra Pa l Singh , a /a 29 vears , r e sident of 

C/o Loco Foreman, New Di.= l hi . 

19 . Ram Bahadur Singh, a/a 29 years , C/o Loco For<::!mc.n , 

Eew De lhi . 

npplica nts 

By Advocate S hri R. K. Niqal'TI...._ 

.Ve rsus 

1. Ch~ irma.n , Ra ilwa y Board , Railw~y Bhawan , New 

Delhi . 

2 . Union of Indiu through General ~an~ger, Centra l 

Rail\·K1y, Bomooy VT . 

3 . Divisionu l H.~1ilway M3. nager, Central Railwu.y, Jha nsi . 

4 . Seni or ,Di vi sionu 1 .!:lectrica 1 .2ngincer ( 'l'RO) , Jhansi • 

By Advoutc Shri tt . K. G..iur :-{espondents 
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0 R D E R ( Ora 1 ) - - - - -

By Hon 1 blc Ivlr. s . K. I . Naqvi , ilember ( J ) 

In thi s matter , the applicants ha v e 

sought for as many as 6 r e li efs , but during the 

course of arguments, S hri R . K. Nityam, l earne d 

coun~el fo r the app licant has not p r e ssed for 

reliefs 0 at item no . 1, 2 a nd 4 . rh e r eliefs a t 

item no . 5 and 6 may be taken as auxiliary reliefs 

aJ!tl e1er eby there r emains only r elief at i tem no . 3 , 

accordi ng to which the appl i c a nts have sought.fo r 
a 

di r ection to t he r e s pondents to issue necessa ry 

circular particularly a nd exclusively crea ting 

norms for ope ning avenues of promotion to running 

supervisol:'.f cadre/Gazetted cadre to the Diploma 

ho l ders incumbents who hav e been f ascina t ed a nd 

a ppointed under L~e lucrative a dvertisement d ated 

.10 . 1 . 1987, CO t->Y of which has been anne>~ed as ann ­

exure.-A - 2 . i:~piar appli ck1n'bf'~ 

2 . As per app lica nts case, they were 

eelured to the pos t advertised through a nne.x.u r~ 

.~ - 1, v1hich provided p romotional av enues and , 

the r efor e , thc~r appcn r ed in the examination in 

pursuance of this advertisement a nd \·iere appoi r.ted 

after having ~· successfully competed therein, 

but after being i n sert5ic e , they find that they 

huve been duped because of non- fulfil ; ments of 

the commi tment~n the part of the respondents 

and , ther efore, they hav e come up before the 

'rribunal , seeking direction as abov8 • 
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3 , The r espondents have a he case that 

there is no deviation in the policy as mentioned 

in c...nnexure A - 2 u.nd tl1e applicants have not been 

denied the promotiona l avenues, but subject to 

requirements for the promotion . 

4 . lleard , the l ea rned counsel for the 

parties e nd perused the record . 

f 

5 . \J e firrfil that annexure A - 1 mentions 

the opportunities of promotion available to the 

post adv erti see therein, but there is n o rnention 

of time b ound promotion or out of turn pro~otion 

giving any advantage to those who have better 

educati ona l qua lifications . There is no denia l 

on the part of the re&])ondents that \·1henever 

the a pplicants cor:ic up \·Ii th the r equir ement for 

promotion post , they may be consi dered for the 

same . If the applicants e.xpect that ·He may issue 

s o me direction for out of turn p romoti on in vi e w 

of the educational qual ification held by the can-

dida t e , they are v ery much mistaken , because ,.;e are 

not goirlg to inter fere into policy matters of any 

establi shm..:nt . 

6 . Por the abov e , the J:elief sought for 

by the a{DplicC.i.nts , is declin0d . ·rho o.J.. . i s 

d i smissed accordingly . Ho order as to costs . 

~~ 
I·lemb er {A) 1·1emb er ( J ) 

f /.n. ;1. I 


